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STATEMENT BY MINISTER

Collision between r019 Madras—
Kanya Kumari Express and an
empty goods irain on the 14th May
1995 between Lokux-Danishpet sta-
tions of Jolarpetai to Salem Junction
section of Southern Railway.

THE MINISTER OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
Madam, I beg to lay on the Table a
SUo motu statement with regard to
the acecident involving traip Neo, 6019
Madras—Kanyakumari Express and
an empty goods train on 14.5.95,

THE VICE.CHAIRMAN (MISS
SAROJ KHAPARDE): Hon. Mem-~
bers, have you got qopies of the
statement? Mr. Minister, please read
out the statement.

SHR] C. K. JAFFER SHARIEF:
Madam, it ig with great apguish that
I apprise the House of an unfortunate
collisioyy between train No. 6019
Madrag-Kanyakumari Express and
an. empty goods traip at about 22.15
hrs. op 14.5.95 bhetween Lokur-
Danishpet stations on Jolarpettai —
Salem Junction section of Southern
Railway. The traipng between Lokur-
Danishpet are worked op twin single
line system_  While the 6019 Madras-
Kanyakumari Expresg was on run
on ‘A’ line betweep these stations,
unfortupately, the empty goods train
entered the same line from Danishpet
station and both the traipns collided
in the block secticn. Asg a result of
this accident, eight ecoaches of Expres®
traipn, six wagons of goods train and
engines of both the traing derailed
and capsized. In thig accident; 50
persons including 5 members of the
crew died and 65 rcceived injury.
On receipt of information about thel
accident, medical relief traing from
Erode and Jolarpettai with the team
of railway doctors rushed to the site
of accident to render medical assist-
ance. Local doctors also repdered
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medical help to the mjured persons.
The injured were later admitted ip
Government Hospital, Salem where
they are progressing.

Chairman, Railway Board, Member
(Eilectrical), Railway Board, Geperal
Manager, Southern Railway, Divi-
sional Manager, Palghat apd other
senior officers reached the site to

supervise the rescu and relief opera-
tions,

I myself visited the site of accident
and met the injured in the Govern-
ment Hospital at Salem. I have also
issued instructiong to Railway officers
to render all possible help to the
next of kin of those dead and to in-
jured persons. It was really a sad
and unfortunate accident. The Com-
missioner of Railway Safety will hold

statutory enquiry into the cauge of
accident.

Ex gratia payment hag been made
to the next of kin of those who died
and to the injured persons. This is
in addition to the amount payable as
compensation under provisiong of the
Railways Aect.

Al] Railways wrkers and I
our deep condolences to the breaved
families and also  expresg sincere
sympathies to the injured.

express

I trust the House will join me in
extending Theartfe]lt condolences to
the bereaved families.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE); Mr. Minigter,
the Memberg will like to have some
clarifications. Hon. Members, T will
be able to give two-three minutes if
you wany to ask clarifications,

SHRT ¥. K. VEERAPPAN (Tamil
Nadu): Madam, thig is the second
biggest train accident in Tamil Nadu
in the recent times. There are con-
troversial opinions  relating to the
aceident The Railway Minister attri-
buted the reasons, and 1 quote, *Tt
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[Shri K. K, Keerappan]
is a huuman failure. Prima facje it
seems usat the driver of the goods
train frym Erode to Jolarpettai had
ignored the signal.” But, the official
version toupd fault with the system
adopted by the Railway Admipistra-
tion. Tixy are using this Danishpet
~—Lokur line botp for up and down
traing fvg their owp copveniepce,
whereag most of the other tracks are
used as signle line. There only one-
direction traing permitted ,

Madan, according to the  newspaper
reports, the Chief Secretary of Tamil
Nadu had said that it wags because of
the signal fajlure that thjs accident
had taken place. Regarding the num-
ber of qeaths, it is reported that
only 60 persong were killed and other
65 were injured. But I have received
a message from my pative place that
the numbexr of deathg would be more
than 100 and the number of injured
would be more than two hundred.
Nearly 100 people have beep seri-
ously injured. So, in the pewspaper
reportg the number of deaths is 60
and the Minister ip his statement
hag given the number ag fifty. But,
the actual number of death will be
more than one hundred. I have
received this information from my
pnative place because I belong to that
area. The impact was such that as
the Second Clagg compartment was
burnt, it was crushed under the AC
II Tier Sleeper. So, the number of
deaths will be definitely higher. The
hon. Railway Minister immediately
vigited the spot and ordered an in-
quiry by Commigsioner of Railway
Safety.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please try
to be brief.

SHRI K. K. VEERAPPAN: But, I
would request the Minister to make
arrangements for a judicial inquiry
to find out the exact reasong Of this
accident, The Minister has announced
an ex gratia p ayment for the families
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of the victims. Thig amount ig very
very less. Evep the State Govern-
ment hag ordered Rs. 10,000/- and
Rs. 5,000/- I want tha; it should be
more. It should be at least rupees
one lalkh. For seriously ipjureq per-
sons, you have announced only Rs.
2,000/-. The condition of these per-
sons I3 very critical. They should
also be given more compepsation
amount. I would like to know from
the hon, Minister whether he will
go into the reasong for thig accident.
I would also like him to take effec-
tve steps fo prevent recurrence of
Such accidepts.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): May I tel] the
hon. Members that there i a long
list before me? Everybody  would
like to speak, but the Minister has
some urgent work. Therefore, I
would allow only those Members who
come from thig State.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Only one or two

minutes. .. {Interruptions)... This is
a very simple statement.
THE VICE_.CHAIRMAN (MISS

SAROJ KHAPARDE): Okay. Shri
Vayalar Ravi. :

SHR]I VAYALAR RAVI (Kerala):
Madam, the fragedy has occured in
a place where we travel very fre-
quently. Madam, this is not the first
accident in this year. Earlier, the
Madras-boud Kanyakumarj Express
also met wlth an accident. Last
year, there was an accident between
the two traing coming from Xurala
and Cochin, Thig Salem and Jolar-
pettai sector hag become accident-
prone. We must enquire into as to
why this happened. There is an im-
portant sentence in the Statement  of
the Minister. T will read it and I
need a clarification for it. I quote
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‘The trains between Lokur-Danish-
pet are worked on twin single line
system, [t hag beep stated by the
hon. Minister that this is done for
administrative  convenience. You
have simply made a statement that
‘6019 Madras-Kanya Kumari Express
was run on ‘A’ line between these
stations, unfortunately, the empty
goods train entered the same line
from Danishpet station and both the
trains collided in the block section.
How did it enter? Madam, here the
basic question is, how the goods train
could enter it? Is it because of a
double line? If yes, why is there a
second line? This kind of human
failure as mentioned in the press
statement is an unfortunate incident.
Madam, this is a serious thing and
I want the Minister to clarify this;
not only clarification, but action
should be taken. Action should be
taken because this kind of a thing
cannot be repeated. I want to make
one point about drinking. Drinking
has become a habit with the railway
employees while on duty. It is a dan-
gerous thing. Even when we travel in
AC compartménts, we see the TTE
drinks, the attendant drinks, every-
body drinks. This is a habit and I
believe there is no check. This is
happening even on aircraft. And dis-
cipline has gone down, maybe, be-
cause of trade unionism. I am also 2
trade unionist. A very delicate Trade
unionism might put me into trouble
but this kind of action shall not be
allowed to occur again and again.
So, even if there is a minor accident.

even if it is a ground staff or a run-
ning train staff who is involved in
the indiscipline, T wish the Minister
:n}akes some kind of a method to
check liquor drinking in the trains
and stops this menace for ever. Very
srtingent punishment should be given
to the people who drink and also to
see what we can do on this section,
Salem-Jolarpettai. where we travel,
because this is becoming an accident-
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prone atea. 1 want the Minister to
take certain steps to correct and pre-
vent such accidents.

SHRI V. NARAYANASAMY (Pondi-
cherry): Madam, Vice-Chairman, [t
is a very gruesome accident which
was reported by the hon. Minister.
It is a human error. Madam, when
we go through the Statement it is
very clear that the goods train and
also the passenger train were on the
same line and that was the cause of
the accident. Madam, I would like
to know from the hon. Minister as
to who are responsible for maintain-
ing the signals and to see that the
on-going train and the incoming
train have to be diverted according;
to the different directions. My point
is, the signal man has been suspend-
ed. That is the only action which
has been taken. But the Station-
Masters of the respective stal;ions are
also responsible.  After having sgot
the information that the trains are
reaching there and the trains have
to proceed, the Station-Masters also
have to give the directions. Unfor-
tunately those people have been let
off and no action has been taken
against them. It is patently clear that
this is not only a human error, not
only a human failure, but it is a
wanton act on the part of the Rail-
way administration, especially the
railway station-masters of the two
respective stations. Madam, accord-
ing to the press reoprt, more than 85
reople died. But the Minister’s state-
ment states that about 50 persons
have died. There is a total contra-
diction between the statement made
by the Minister and what has ap-
peared in the newspapers. Even in
th TV News this mornine, 1 heard
that 60 people have died. The mnews

item says that 65 people have died.
But the Minister’s statement says
that 50 persons have died. Therefore,
T would like to know: What is the
exact number of people who have
died?
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SHRI §. VIDUTHALAI VIRUMBI
(Tamjl Nadu): More than 100, There
1§ one coach buried under an A.C.
coach. It has not been taken out-
After it is taken out, the death toll
would increase. That too, it is an
unreserved compartment. I think in
that coach alone, more than 80 peo-
ple would have been there.

THE VICE-CHAIRMAN (M1ss
SAROJ KHAPARDE): Mr. Virumbj, I
have not called ouy to speak. Iet him
complete. When Your turn comes,
you can say whatever you want to
say.

SHRI V. NARAYANASAMY: Such
kind of irresponsible statements
should not be made. They can very
well say that they do not have the
exact figure. They can say that this
is as per the information available
with them. But the statement says:
In this accident, 50 persoms, includ-
ing 5 members of the crew died and
65 received injury’. This is what the
statement says. However, when we
read the newspapers, we find that
there are still a number of bodies
which remain buried under the deb-
ris and which have not been taken
out. That is why I would like to
knoWw from the hon. Minister: What
is the actual number? Then, how
many people have been rescued?

Another thing is, Madam, thjs accident
took place at 10.15 pm My informa-
tion is that the railway officials, for the
purpose of rescue operations, reached thel’
spot after Six hours. I would like 10
know: What was the reasop for this
delay? On the one side, the Jolarpettai,
Junction is there and on the other side,
the Salem Junction is there. Therefore,,
they could reach the spot prompty. But,
there has been a delay of six hours. I,

do not think the Railway Minister would.
be in a position to explain to the House-

this delay. I would like to know: What
was the reason for the delay in the rail-
way officials reaching the spot to under-
take rescue operations and in saving 1he
persons who were injured?
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My last point is in regard to com-
pensation. Madam, even the State Gov-
ernment is giving more compensation to
the mext of kin of those who have died.
1 know the reason which would be given
by the Minigter, He would say that
this is the criterion we have fixed for
the purpose of giving compensation to
the famnilies of those persons who have

died and those who have been injured.
e |
In the Southern Railway, I find that
the quality of work has deteriorated.
The persons who are working there are
not dedicated to their task of develop-
ing the railways in that region. This is
a major remark T would like to make for
the attention of the Railway Minister.

It is either because of the neglect...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please try to be
brief. '

SHRI S. K. T. RAMACHANLRAN
(Tamijl Nadu): Give time to others also.

SHRY V. NARAYANASAMY: It is
either because of the neglect of the rail-
way employees by the Railway Adminis-
tration, or, there 4s no proper superin-
tendence and confrol. The Southern Rail-
way was considered to be one of the most
efficient railways in the country, But
today, it is not so. T say this because
we used to have regular interaction with
them,

THE VICE-CHAIRMAN
SAROJ KHAPARDE):
Mr. Narayanasamy.

(MISS

Please wind up,

SHRI V. NARAYANASAMY: We go
to them. We talk to them. I find nbw
that irresponsible people and people who
have no dedication to duty are in service
there. Therefore, the quality is going
down. I would like the Minister to
darify the three-four points which I
have raised.

I would also like to emphasise that
this is a very major accident in which
more than 65 people have lost their
lives. It is simply the fault of the
Statjon Masters of the two stations and
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the signal man. Therefore, I am  not
satisfied with an enquiry by the Com-
missioner of Railway Safety. A judi-
cial enquiry should be ordered in order
to pinpoing the lapses by the people at
different levels.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Shri Muthu
Manij.

SHRI C. K. JAFFER SHARIEF:

Madam, 1 bave a submission. L have
two important meetings, Actually, in
between the meeungs, I came here just
to make this statement. I  would,
therefore, make a request {o the House
that the clarificatjons may be taken up
tomorrow. When you said that only cne
or two persons were to speak,] thought
I could remain here and reply to the
points. But if there are more Members
who wang tp seek clarifications, it could
be taken up tomorrow so that [ would
be in a position to reply to the glarifica-
tions.

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Tomorrow, there is
a Calling Attention, Madam.

SHRI C. K. JAFFER SHARIEF:
It they want, I can answer now the two-
three points which have been raised.

SHRIMATI JAYANTHI .

JAN: Madam, I would Iike to point
out. ... (Interruptions)....

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Ganesan,

please sit down. Do not interrupt. Let
everybody speak ong by onme. Then only
I can hear. Yes, Mrs, Jayanthi Natara-
jan.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, the problem is thjs. To-
morrow, there & a Calling-Attention
Motion. Another thing is, we know the
practice in the House. Clarificaiions
would be relegated to the bottom of the
List of Business. I think if Members
could be brief, we could complete it
quickly. Otherwise, if it is postponed

NATARA-,
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to tomorrow, 1t would go to the bottom
of the agenda. This is a very scricus
matter. We are all very much angujshed
over this.

THE VICE-CHAIRMAN MISS
SAROJ KHAPARDE): 1 agree with
you. I would like to make a request to
the Members. If they try to be brief,
everybody would get a chance to speak.
Secondly, let me make 5 request again,
Secondly, if I make the resuest again, let
the Tamjl Nadu people speak, .. (Inter-
rupptionsQ.

SHRI O.. RAJAGOPAL (Madhya Pra-
desh): You have given preference to the
Kerala people.

THE VICE-CHAIRMAN (MISS
KHAPARDE): I don’t mind giving pre-
ference to you also, but the Minister hag
to go to some meeting.

SHRI O. RAJAGOPAL: About a
bundred persons have died ..(Interrup-
tions).

SHRIMATI JAYANTHI NATARA-

JAN: 1t is only a request, Madam...
.« . (Interruptions).
THE VICE-CHAIRMAN (MISS

SARQJ KHAPARDE): I am not saying
that.. . (Interruptions), Okay. Mr. Muthu-
Mani, try to be brief.

SHRI S. MUTHU MANIL Tamil
Nadu): Madam, I will take only two
minutes by way of asking six questions.

At this sorrowful time, I, on behalf
of my party, the AIADMK, convey our
desp condolences to the bereaved families,

My first question is this. It is learnt
that over 200 people have died in the
accident, but the Minister says in his
statement that only 50 people have diz=d.
Dogg the figure given by the Minister
indjcate only the number of dead bodies
recovered so far? How wmany passen-
gers are reported to be missing?

The second question is this. The Chief
Minister of Tamil Nadu has sanctioned an
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ex gratia paymeng of Rs. 10,000 and Rs.
5,000 to the families of the deceased and
the injured respectively, but the Railway
Ministry which is responsible, has announ-
ced an ex grafia payment of Rs. 5,000
and Rs. 2,000 only. So, I would Lks fo
know whether this amount would be in-
creased to help the victims and the
families.

The third question js how the Railways
is certain that the accident was duz to
a hurnan failure. Is he going to have an
enquiry into the accident conducted by
expe 'ts? If it ig true there wag a
hum:n failure, will stringent action be

takrn against those who are responsible
for 1he same? ’

“7 fourth question is this. This acci-
dent was caused due to the reckless way
in which Tamil Nadu is treated by the
Railvmys, QOfficialg source gay that the us
of thy Danishpet-Lokur line as a  twin
single line for both up and down trains
was the cause of the accident. Whiletracks
are used as single lines in general, this
particular track was ussd as twin single
line for administrative convenience. This
is becanse of a less number of parallel
tracks m Tamil Nadu due to poor allo-
cation of funds. So, through you, Madam,
1 want to know whether the Minijster
will clacify what he is going to do with
the twin: single line used for up and down
trains

My fifth question is this. What steps
is the Railway Minister going to  take
technolcpically either to avoid or to red-
dee injury to passengers when there
is a collision of this nature?

My last question is this. After every
such accident, the Railway Minister has
been only making promises to ensure saf-
ety of passengers. His presence in the
House to regret jt once more, establishes
the fact that he has not been able 10
live wy {o his promises.

Tt ix regretted that no one in the
Gover nment is prepared to own the res-
ponsibility for spch a tragic accident, un-
like Shri Lal Bahadur Shastri who res-
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igned owing moral responsibility. So,
through you, on behalf of Tamilians, 1
demand the resignation of the Railway
Minijster accordingly.

Thank you.

SHRI MISA R. GANESAN  (Tamil
Nadu): Madam_ the Minister has conven-
iently suppressed several importani facts
relating to the accident in his statement.

Madam, in the regime of this Railwiy
Minister, so ‘many railway accid:nts are
taking place, and, definitely, for the
greatest number of railway accidents, his,
name will find place in the Guinness
Book of World Re:zords.

Madam, the Minister mentioned io the
Press that the mishap occurred zs the dri-
ver of the goods train had jgnored the
signal and proceeded on the track with-
out getting clearanc:., There is an inter-
locking signal system. That is what the
paper says. And even if
someone had wanted to send
the two trains on the same track, he wonld
not have boen able to do it. That s
what the report by the Railway officials
says. How the two trains came on the
same track, we do not know? And it is
a head on collision. How could this head-
on collision have happened on a double-
line szctions, one for the upward trains
and one for the downward trains?

Since both the drivers were killed, a
detailed inquiry is required to find out if
they had jmported the signal or some
other factor had led to the accident.
These are the questjons I want to put to
the hon. Minister.

SHRIMATI JAYANTHI NATARA-
JAN: T would like to put the same ques-
tions that my colleagues have pur here.

With great respect to the Railway Miu-
ister T would say that it is not a human
fajlure alone, Tt is the entire systems
failure. If it is a human failure, how
can we account for the fact, where for
administrative convenience a line, which
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was only a single- , has been allowed
o be used, whereby a head-on coilision
between the two trains hag pecwrred? It
18 Dot the fault of the signal man, who
was suspended. It is the system’s failure.
What is the meaning of administrative
convenicince? I woulg like the hon. Minister
1o kindly respond to us, because adminis-
trative ¢onvenience of the Railways has
been at the cost of one hundred lives that
have teqn lost. One more accident before
this was there on the same ground. There-
fore, the firsy question that I would ask
of the hon. Minister is to define the ad-
ministralive convenience. It is a much
larger issue. It is not that one signal man
went to sleep and the trains were allowed
and he wag suspended. It is not as
simple as that.

1 agies with my colleagues that Tamil
Nadu is being given a step-motherly.
treatmen}., If proper attention had been
paid tp the actual establishment and
running of trains in the State, such acci-
dentg womld not occur. It is not a joke
that we pet up and speak over here about
the low allocation of funds to the State.
It is ‘begause proper attention is nbt paid
that $ich accidents occur and we have
to pPay-g very heavy price. It is° mot
merely y ueston of development.

As Mr. -Ganesan said just now — we
gre experts — reports reaching us  say
even 1if 3 person had wanted to send them
on the sume track, he could. not have done
this besause of inter-locking of signals.
It is impossible for those trains. We want
the Minister to cnkighten us. Of course,
everything else will follow a comprehen-
sive report, but we would like to know
how this happened when it is impossible
for a person to send two trains because
of. intertocking of signals, even if there
was a muman error, the signals would
have prevented the traing from gbing on
the track. In that case, do we have an
absolutnly bizarre episode of the trains
coming on the track with such disastrous
consequences.
+

Thirdl, it i not just a small or minor
accident, [t is mot a minor fajlure and
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therefore trains have some late. Loss of
human lives j»> absolutely tragic, I would
nog evén go 1nto the details of  how

tragic it 1s, tor those of us who represeas
the State and for so many of our b.u«
thers and sisters i the State, we do aot
know even how many lives have beew
lost, Aie we (aking the State serjously ar
not? We can get up here and say sole-
miuy in tns ricase of Parliament (hat 50
hives have been lost, We know that
more lives have been lost, What kind
of inquiry can we expecy from an esie-
blishm:nt which does not even know how
many people have been killed? There~
fore, | demand from the Railway Minis'«
ter that there should be a proper judi-
cial inquiry, which would cover not osly
the causes for this accident, but on &
such larger scale, it would cover what
thjs adminjstratie convenjénce is, how
you allow the trains 10 vse the single-line
track in two ways for the sake of admi-
pistrativa convenjence of the Rajlways.
It should cover the entire gamut of il

Finally, I am constrained to say this’ and
I am Soiry to say this, the amount of
compensation that the Railway Minjster
bas announced is so Ppathetic, I :hink it
i better we do not take it. It iy an
insuly to the people who have suffered,
My friends on the other side have not
mentioned the amount which the Rail-
ways have offered to the people who
suffered simple injuries, The State Gov-
ernment has directed Rs. 10,000 to  bo
paid for the deceased, Rs. 5,000, and so
according to a scale, Now the Minmstry
of Railways has ordered Rs. 250 for
injuries, That is not there in the
Statement. It is in the newspaper reporl.
Rs. 250 for injurjes! What can they do
with this amount? They capnot even
reach the hospital with Rs. 250, ‘There-
fore. 1 call upon the Railway Miaistor
to revise this amount, The thing he can
do is to revise this amount. He says,
“This is in addition to the amount pay-
able as compensation under provisions of
the Railways Act.” We all know how
the bureaucratic the compensation Act is
and how difficult it is to get it, The
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[Shrimatt Jayanthi Natarajan]
question is the people who have been
mjured require immediate relief There-
fore, the amoun; should be revised im-
mediately. Ler us
pathetic charade by giving Rs. 250, It is
an insult (o the people who have been
put to great misery. Therefore, let the
Railway Minister announce today  that
ampunt would be revised and he wopld
consider it,

Lastly, why did they take six hours,
from 1030 P.M. to 2.00 A.M. for the
first” relief van to reach this place? It
was the local people and was the un-
jnjured people -in other compartments who
immediately rushed to the aid of the in-
jured people and of the deceased people.
Again this js a system failure of ‘the
Railways, Madam, whep an accident
occured at 1045 P.M. or 1030 P.M,, I
would lik; to know why the Southerm
Railway took six hours, uatil 2.30 A. M.,
to send the first medical relief van to
the site? I  would like the Railway
Minister to clarify this point also, Thank
you,

SHRI S§.K.T. RAMCHANDRAN:
Madam Vice-Chairperson, I da not know
what to speak. It is so grave, I awy
unable to express anything not b-cause
the accident occurred in my State but
because it happens regularly in this coun-
try. Madam, Shall we leave it as a
providential one or shall ws weep  be-
cause it is unfortunate? What is ¢his,
Madam? Madam, except the word “un-
fortunate™ what else are we getting from
the Minister’s statement? I do  not
know whether it was due to human ercor
or due to any technical snag or due fo
any mechanical snag. Whatever —may
be the case, it was a grav, thing which
human lives is absolutely tragic it i3, for
we cannot bear.

Madam_ 1 do not know how they have
arrieved at the fignre of 50, persons who
have died, What mechanism do they
have to calculafe this figure? It was not
an ordinary local train. But it was an
express train which was having a tegular
chart of reservation of passengers because
most of the passengers travelled on
reservation. If they take the reservation

not enact such a-
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list, subtracting the people who are
alive feom the  list, they can
casily arrive at the figure

of the casualty. Just now my friend told
me that the number of persons died in
tne accident might cross th: 200 figure
because four or five bogies have  been
totally destroyed. If one could see the
picture of th: accident and the manuer
in which bogies have been destroyed, the
figure of the pumber of persons who died
could be more, When there is a simple
mechanism, why don’t they arrive of the
correct figure?

Madam. when such a grave accident
took place, why didn't the Railways seek
the assistance of the local authorities
like the Collector or some othelr offi-
cials? They were very near to the site
of the accident, They could have render-
ed timely assistance, Why did they hes-
itate? What wag the reason?

Madam, T am unable to understand the
technical terms, double single line, a
twin line and double line. What is
this? I can’t understand this term *twin
single line system™, We know that a
single line is a single fine. A double
line consists of two lines. (Time-bgll). ..
This is g technical point, please  give
Some more time. What is this “twin
single line”? ..(Interruptions). .. 1 do
not know  whether it is a jugglery of
words. . (Interruptions). ., This was
not the way to play with the lives of our
people whether it was a twin line or o
double tline. It is immaterial. When
then are two lines, why did this accident
take place a? He could very easily says
“Oh! one train came from this way and
another train came from that way and
they collided,” How does it matter?
Madam, this accident was not only =&
grave thing but also something more
serious was there. I suspect some sabo-
tage might have been there. So thers.
should be detailed inguiry. ..{Interrup-
tionsy, . Probably the LTTE peoplé
might have heen involved or the so-called
people who are more fanatical than the
TTTE people. So, there should be a
detailed and thorough inguiry,
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THE VICE-CHAIRMAN (MISS. A, Wl ff F FE agy e
SAROJ KHAPARDE): Please wind up, wifzr & Fﬁ'ﬂ' T % (ruww)
Mr. Ramachandran,

SHRI S$.K.T. RAMACHANDRAN: g1 w9 N9 Ataw . deH, T
Only oply point, Madam. Again and | FAfewmg w9 wf@Q | . . (qE@A)
agin, -1 do not want to express the same
thing, B\]t, they do not come to you THE VICE-CHAIRMAN (MISS

with begging bowls. The dead are dead.

They are not going to come back to you
and' ask for this, whatever you give now.
When- you give something, be magnani-
mous. Please don’t be a miser,

With  these Wwords, I conclude,
Madam,
ot ATwr grgg (fagre) o goHWT-

e wamr ¥g OF FUT YT I
g8 & W wwmaq % @ % e
o ¥ wamteT & g A 3 A
e faezdr T w@dr SoS0Hed
AT qfr =fgy @ AT ST
weat wrga_UT fafuar & o& 9T
IT T grg R‘J“'-T 2T ET?T ???RT
& foao sEIHT & AMRT | ag
4y qgAr TT & 1 g@O A #
FEA mgar § & ag &1 aqmr mr
2 fF ga¥ so AT FARA O,
Hofto qT 60 FIT UL AT AFITA
¥ 65 FY T, A FIET §C. A
g ey fegmwmm & 9 AR
ANy, A ofEa 5 W
THN W AT 4 W fawmr ¥
Mwlfear & «€, ag =9 st miw
§ weR g oY qaw g aAQ F owar
Iy &) g w98 W fawmr ¥
qwEwr faar st wdfge, safeg v
W O F9 SN 9L FT W7 AR
g T, St ®Y AW, ¥T Al A9
gY g Frar & zae mfEel e
= fa ¥ AT E FG 98 Fomw
5T 578 GTFTE & RTeqq § ST =1ee

7 WAl W, TEI-AGT TR |

THE VICECHAIRMAN (MISS SA-
ROJ KMHAPARDE: Mr. John Farnandes.
Before ywu start, Mr. Fernandes | want

to- say this.

SAROJ KHAPARDE): The hon. Minis-
ter wants to go for some urgent meeting.

SHRI JOHN F FERNANDES
(Goa): Madam, we will finish it today
itself. We wiil take only one minute
cach. (Interruptions),

SHRI C. K. JAFFER SHARIEF : I
have a very important meeting. (Inter
ruptions).

SHR1 JOHN F. FERNANDES; Mg
dam, this is a serjous matter. I won't
take more than one minute. anterrup-
tionsq, It is a very serjous matter, You
should not dilute iy by postponing it.
(nterpuptions). 1 will bt very brief,
Maadam. Interruptions).

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): The .Minister
wants to go for an urgent meeting.
(Interruptoons). The Rajlway Minister
wants to go for a very important meet-
mg.

SHRI JOHN F. FERNANDES: To~
morow., jt will djluted, (Inferpuptions).

SHRIMATI JAYANTHI NATARA.
JAN: Madam, let ug take {; up romorrow
immediately after the Question Hour.
(Intcrruptions) .  But. please declare it
from the Chair and then you can have.it
tomorrow .

SHRI H. HANUMANTHAPPA (Kar-
mcaka) Let us take it up tomorraw, .
.. {(Interruptions).

SHR1 GURUDAS DAS GUPTA {West
Bengal): 1t cannot be takea up tomarFow
immediately after the Question Hour.
(Interruptions”, According to the rults

. .(Interruptions),
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SHRIMATY JAYANTHI NATARA-
JAN: Then let the Minister do it today
itself. (Interruptions).

SYED SIBTEY RAI) (Uttar Pradesh):
Madam, the hon_ Minister has requested
the- Chair as well as hon. Members of
the House. We should try to appreciate

‘his position. (Interruptions). 1 think
there is np problem if it is taken up in
tae hfternon.., (Inierruptions).

- SHRIMATI JAYANTHI NATARA-
JAN: No. (Interruptions).

SYED SIBTEY RAZ1: The accident
“has already occurrtd. (Interruptions).

SHRIMATI JAYANTHI NATARA-‘.\
JAN: No. We want ig today itself.)
(Interruptions).

SYED SIBTEY RAZI: It js not an'
issue of Tamil Nalu alone. (Inferrup-
rions).

THE VICE-CHAIRMAN (MISS SA-\
#ROJ KHAPARDE): I am nop able t0
hear anything.. (Inferruptions).

SYED SIBTEY RAZI : I think, by
tomorrow, the Minister will bc able to’
know mme about 1t.

SHRI PASUMPON THA. KIRUTTI-|

NAN (Tamilnadu): We want it today it-
_self. (Interrupfions).

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): The Minister

“ighionld reply today itself,  (Interrup-
rions),
THE VICE-CHAIRMAN (MISS SA-_

ROT KHAPARDE): Wijll you ajl please,
sit down? (Interruptions). Mr. Sibtey
_ Razi, w111 you please sit down? (Inter-
“ rupnom) Hom Members, will you
please sit down? (Interruptioons).

2 }

SHRI PASUMPON THA. KIRUTTI-
NAN: Madam, this is regarding an acci-
dent, (Interruptions).
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THE VICE-CHAIRMAN (MISS SA-
ROJ KHAPARDE): Will you please sit
down? .. (Interruptions)... 1 want to say
something, _.(Interruptions)... 1 wang
to say something. .. will you please sit
down (Interruptions) Will you please
sit down? (Interruptions)...

SHRI C. K. JAFFER SHARIEF:
After the Cabiner meeting I am prepared
to come back and sit throughout the

night. (Interruptions)..

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Virumbi,
will you allow me speak? (Inferrup-

fions)... T am not allowing you. Will
you please sit down? (Interruptions)..
Mr_ Minister,

SHR]1 C. K. JAFFER SHARIEF: 1
have a submission to make. After the
Cabinet meeting I am preparedq to come
back and I am prepared to sit through-
out the night. Let us sit. I am prepared,
Dont postpone it for tomorrow. I am
prepared to sit. (Interruptions).... '

SHRI S. K. T. RAMACHAND‘RAN:
Yes, we are also prepared to sit. (Inter-
ruptions) We are also prepared to sit-

(Interruptzom')

Sl zﬁﬂ?ﬁgumm(afwwn)
dgw, AW OF qE AE WET 3
3q 9¢ o gear fefiom fifwo

" SHRI S. VIDUTHALAI VIRUMBI :
Madam... (Inferruptions)...

(MISS SA-
Virumbi, I
Sushma

(Inter-

THE VICE-CHAIRMAN
ROJ KHAPARDE): Mr.
have told you to sip down. Mrs.
Swaraj wantg to say something.
ruptions) . .

SAAY GUAT T | SUHATRE
o, # sga =w@ 9T wE A4
¥ qrfor FT AT §
(=)

SHRI V. NARAYANASAMY: Ma-
dam,... o ) B
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THE VICB-(MAIRMAN (MIiSS SA-
ROI KHAPARDE): Will you please sit
down? Mrs. Sushma Swaraj wants (o say
something, . (Interruptions)..

SHRI PASUMPON THA. KIRUT1!
NAN: Due to this accident many mar
riages have been postponed, Why can't

this meeting be wpostponed? (Interrup-
1ions).
SHRIMATY SUSHMA SWARAI

Madam, you have identified me (Inter
ruptions) . .

THE VICE-CHAIRMAN (MISS S/.
RCJ KHAPARDE): What is this? Mrs.
Sushma Swara) wanis to say something

shwel gaAr wmOW - dew, &
qER AT & @A A FA H
wwifew w7 wgar g frosar o3
qeq &ae o faal &Y gfagr § sdqr ?
TGN 7% §Ig B WL AT F@T
BrT 1 oTHd fagr ar fa (edewe
T g fyfame gz 5 Mo gwo”
fgd 37 srama, FATEr A fqy
¥ greouodlo Hew & F AR A
gIIey T AW AT AT 2R IAT
FAfsdag  @iF FEr 4 1 7Y
waar A faur, gar & aoimeRy
uSer dge wr yur fowd faa fear
vy 5 “edenz am fRtaEeT wre
[ WE 5 GroWHo' WX FE WA
f& @ fafree @1 wdedie ¢ a9
grmoar wg Y Wg owEdE &
wOfpvae go g1 wigT, IM ¥
¥ WY T gmr, S§ wan W fwar
W | WA FHe OSet & fyarw
¥ gaew gz wmFT 3 & eI
T A wa o7 W F AN
g 3 oW qd A FOiERg §
faqg ST 1 ARl FIFT q@r ==
f& =egmr wgy ad@ 0 § o
gRfag ag FOER9E WAl g |
. Ay Wa & sOfedwa v g e
ok ®§ 5 &% u«9 §W! FT §
fr om# T &, zENT T A0
fadmis  @ww w1 fq «I¢ |
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§ duv § qaT qwd g fa
aweal wv glawr-agfaar & wA
WY ag gTRT @Ay fR wg W@ ?
fag &« ¥ odw, Yo @B
&) A T wg wrar & R 3R
5 &9 faat swar w9 Fr aar
g i 6 7t forar smom | fec g W@
ga W ARy € s o4 = /Y
#X % g fafeeat w3 10§ @
wifgr g@ ok qifaardey wead
fafreet ag 7y w¢ @ £ 7 gzafag
¥ MRt ®fgw g § 1 oge
agt s T & fggm ¥ wg, fEv 6
a9 Ffears ¥ g, JfeR aar wwT
fo 4 s 819 faivee v grga o& 7 1
qF XU AT ST E 0 AT
gt &1 ghawr 1 e T sQaw
ar wTedl &1 g ot 3o wad
@At § 7L (Tmea) |

SHRIMATI JAYANTHI NATARA.

JAN: Madam, we could have let the
Minister reply instead of this. (Inger
ruptions) .,

SHRI JOHN F. FERNANDES: Ma-
dam

5t -

THE VICE-CHAIRMAN (MISS SA-
ROJ KHAPARDE): Mr. John Fernan-
des, will you please sit down?

SHRI JOHN F. FERNANDES: Ma-
dam, you have called ity name

THE

VICE-CHAIRMAN (M1SS
SAROJ KHAPARDE): 1 have called
your name, But at the same time there

is an urgency of attending the meeting
also. The Minister has to go, 1 would
tell the hon. Members that the Minister
would like to give his reply tomorrow
at 230 PM, (Interruptions)

SOME HON, MEMBERS: No, Madam.
(Interruptions)

SHRI V. NARAYANASAMY, Madam,
I am on a poin; of order, (Interruptions),

SHR1 S§. VIDUTHALAL VIRUMBL:

Madam, this issue was raised yesterday
also. (Interruptions)

SHRI V. NARAYANASAMY, Madam,
I am on a poing of order, (Interruptions),
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SHRI 8. VIDUTHALAI VIRUMBI:
Mr, Veerappan had raised this jssue yes-
terday. (Intgrruptions) ... Madam, Mr,
K. K. Veerappan had raised thjs issue
yesterday, Mr. Veerappan wrote to the
Chairmap for permission to raise this
issue during Zero Hour, The Chairman
m this discretion said, “Tomorrow during
Zero Hour you take it up.” Today momn-
ing they said, “Today there is no Zero
Hour. We will take jt up ay 5 oclock ”
... (Interruptions).

THE VICE-CHAIRMAN (MTSS
SAROJ KHAPARDE): Mr. Virumbj, you
please don’t get excited. Pleage  sit
down. (Interruptions) .e. I have allow-
ed Mr. Fernandes to speak. (Interrup-
tions) ... You please sit down Mr.
Fernandes, (Interruptions) ..

SHRI S. VIDUTHALAI VIRUMB!:
No other work is more importany than
human life.- That is our feeling, (Inter-
ruptions) . No other work is more
mmportant than human life (Interrup-
tions) ...

TEE VICE-CHAIRMAN (MTSS
SAROJ KHAPARDE): Mr, John Fer-
nadesc, (Interruptions)

SYED SIBTEY RAZI: Madam, I don’t
think j¢ is an issue concerning Tamil
Nadu only,d .o, (Interruptions) ..

SHRY JOHN F. FERNANDES: Ma-
dam I don't want thig to be treated as
a Tamij]l Nadu problem, (Interruptions)

It i3 a national tragedy. Unierrup-
tions) . B is a2 natjona)] tragedy,
(Interruptions).

SHRI S. VIDUTHALAI VI-
RUMBI: What is this? (Interruptions)

SHR! S, MUTHU MANI: Tamil Nadu
is 8 part of India, (Interruptions)

SHRI V. RAJAN CHELLAP-
PA (Tamil Nadu): What is this? (In~
terraptions). . . .

SYED SIBTEY RAZI: It is a national
loss, (Interruptionsg. 1 am sorry. (Inter-
ruptions) ’
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SHRI S. VIDUTHALATL
Madam (Interruptions).

VIRUMBI:

SHR] PASUMPON THA, KIRUTTI-
NAN: Madam. (Interruptions).

SHRI V. RAJAN CHELLAPPA: Ma-
dam, .. (Interruptions),

SHEI §. MUTHU MANIL: Madam, ...
{Interruptions).

SHRI V. NARAYANASAMY: Madam

{Interruptionsy,
SHZRIMATTI JAYANTHI NATARA-
Jan: Madam, (Interruptions), The
attitude of this Member, (Interrups

tions).

SYED SIBTEY RAZI: This is not Ta-
mill Nadu Assembly. {Interrupgions), 1
am very sorry. (Interruptions).

THE VICE-CHAIRMAN
SAROJ KHAPARDE): Will
take your seats?

(MISS
you pleas®
(Interruptions).

SYED SIBTEY RAZI: This is not Ta-
mjl Nada Assembly. (Inferruptions).
You cannot do like this. {Interruptions).

THE VICE-CHAIRMAN ({MTSS
SARD] KHAPARDE): Please sjp dowe.
{Interpuptions).

SHRIMATI JAYANTHI NATARA-
JAN: Madam, it js very vnfortunate that
Mr, Sibtey Razi made this  statement,
(Interpuptions).

THE VICE-CHAIRMAN (MIsS
SARCJ KHAPARDE): Please sj; down.
{Interruptions).

SHRIMATI JAYANTHI NATA-
BAJAN: He should withdraw his
words. (Interruptions).

SHR! V. NARAYANASAMY: He js
a senipp Member of this House. (Inter-
ruptions). :

THE VICE-CHAIRMAN (MISS
SARCJ KHAPARDE): Please sit down
(Interruptions).
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(The Deputy Chairman in the Chair)

SHRI V. NARAYANASAMY: Ma-
dam_ more than a bhundred people have
died, He js saying that.. ({mterrip-
tions).

THE DEPUTY CHA'RMAN: Please .
AInterruptionsy. Please siy down, (Inzer-
terruptions), Let me fing out. .. (Inter-
ruptions). Please  (Interruptions)
Let me find out... (Unterruptions).
Please sit down Please sit down. (In-
terruplions). Let me find out. Alnfer-
ruplions). Please sit down_ Pleage sit
Please cool down. (Interrupfions), Please
sit down, Pleasy sit down. Jayanthiii,
pleasz git down, I will find out, (Jnter-
ruptionsy, Jusy a minute. {Inferruptjonsy.

Mr, Narayanasamy, please sit  down,
{Interruplionsq.
SHRT V., NARAYANASAMY: Map

dam_ more than a hundrz3 people have
died, (Interruptions),

THE DEPUTY CHAIRMAN: Please
keep quiet, (Inferruptions). Mr. Nara-
vanasamy, please. .. Unzerruptions).
Please sit down. Whay ig this? (Inter-
ruptions). Please sit down. whar is this?
snterruptions), 1 will take a decision,
{Interruptions). Let me hear him, (Inécr-
runtions). Let me hear him please. (In-
terrruptions), Please sit down. Just a3
minute. Jayanthiji, please it down. (In-
terruptions). Just one minute. (Interrup-
sions), Can you keep quict for a second?
(Tufrrrmiptions).

SHRY PASUMPON THA, XIRUTTL
NAM: FIad his relatives been there. ...
(1aterruptionso.

THE DEPUTY CITAIRMAN: DPlease.
{Ingerruptionsq.

SHRI S. VIDUTHALAI VIRUMBL
Nobody chould ridicule. (Intermtp-
tions) .

THR DEPUTY CHAIRMAN: Plea~s
git down. (Interruntionsy Mr. Virqmbi,
please git down. (Interrintionw,  Mr,
Narayanasamy_ please <it down. !Inger
ruptions) . Please ¢it down. You are 2
Memher of this House T sew it on
Television. 1 wag doing some work, I
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got the message and.I came here. 1
though, le; me find out wha; the pro-
blem is. - Any problem can be solved
whether it js from this side or that side,
It cap be solved  wtthout our getting
agitated, (Interruptions). Please koop
qujet, There are always tWo sides of a
coin. There canmoy be one sids.

Let us ool down. While you are
under tension, Yyou cannot thinx
right.  There is some problem May
be, a misunderstanding: Let us
discuss it. It is a serious ~ matter-
The Minister is here. I think be has
to go for Cabinet meeting.  But he
has remained here to reply. Let
me find out. Now, has everybody €O-
oled down? Should T get some watel
for each one of you?

SHRI PASUMPON THA, KIRUTTI
NAN: We have not cooled down. He
should apologise for what he Sal_d
about Tamil Nadu and the Tamil
Nadu Members. . . (Interruptions) - - -

SHRI TRILOKI NATH CHATURVE-
DI: Madam, Mr. Sibtey Razi is a s&
aior Member of this House. He
should express his regret or withdraw
is remarks. T am sure he will res-

oond to it... (Interruptions). ..
sHRI ¢ K T. RAMCHANDRAN:*

THE DEPUTY CHATRMAN: Nothing
is going on record. T'am not allow-
ing you. 1 do not want anybody to
rxpress such sentimenfs about any
State Legislature. You are in the
Raiva Sabha, so talk about it. Don't
:allk about the others... (Interrup-
fion8) - - .

W wmdm wew Wy (IEY
s¥or) & o e A uw frdaw 9T
rar 2, & fgaR TR0 4B, MT WG
orez arfirs & ST | . (ST w)

Goz fasR TR ATH, YR IR S
aar ar, & guger § fr omE N
o & FP TEd wwsr o dY
#ré waes qmt a5 av & § R
w1 g2 v% . (mEam) L.
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dH had some other
attend to.

urgent work to

It was between the Chair and him
(Interruptions) . . .

SHRTU S. VIDUTHALAI VIRUMBI:
He should not be allowed {o explain.
... (Interruptions) ... He should apo-
logise. .. (Interruptions)...

SHRI PASUMPON THA XIRUTTII-
NAN: Let him apologise. .. (Interrup-
tions). . .

SHRI TINDIVANAM G. VENKAT-
RAMAN: Le. ihm apologise. We do
not want his explanation. . (Inter-
ruptions)- . .

SYED SIBTEY RAZI: Let me explain
my position... Juierrviuriicus). .
1 nced your protection... ‘nterrup-
lisie pee s '

SHRI 8. VIDUTHALA] VIRUMBI: Is
this "adian umty?... (Ineeru tions)

THE DEPUTY CHAIRMAN: Mr.
* Virumbi, I as your Presiding Officer
and Deputy Chairman of this House,
have a right to know why a Member
has to apologise I have a right to
know what has hurt the feelings of
the Membeys. If I feel that vour
feelings have been hurt, I shall apo-
logise nn everybodv’s behalf. I assure
you. But let me, at least, know what
happened. ¥ you get so angry, how
can 1 understand what actually hap-
pened? I will listen to you. T will also
listen to him. But please behave like
grown-ups Please let me listen to
him.

*Not recorded .
[ ] Transliteration in Arabic script.
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SYED SIBTEY RAZIL So, I said that
it should be postponed to tomorrow.
It is possible that the Minister would
be able to get further information on
this. I said that it was a national
issue and we were all sorry. I think,
in the din, my version was taken
otherwise. I never said that it was
a regional issue. It is a national
issue. It is a national loss and we
are eqally concerned. But jf my ut
tarances have been taken otherwise,
I am sorry. If you are hurt, I am
sorry. We are all for national uni-
ty. We all have a lot of regard for
Tamil Nadu. 1t is a part of India like
UP or any other Northern region.
We are equally concerned. We share
your ¢cnncern. Tt is our concern also.
In spite of all that, if my words have
hurt anybody or have caused injury
to vou, if T have not been able to
express myself, T am sorry for that.

SFAY gRAT TIOW . qgW, AU
OF  GET ATE WIET AT, JY ¥
fFar gr ) &fxA =law 3 & qgd
ot or w1 Y gw ®faw 9@
o .. (Eaw) ww ¥ foeds
fostam & ag famr gar & f5 &
fafrezz oy 5 a9 OF FFAed S9-
79, ¥amad qar ATy as ¥
it ¥ vg v qA FAffEm
qBet 41 1. . . (s;Eem)
THE DEPUTY CHAIRMAN: I under-
stand that because Mr. Matang Sinh has

" already told me. He came (o my Cham-

ber and told me about it....(in*crrup-
tions)....Just one minute. Let me ex-
plain to her so that we can resume other
work. When we finished the Prime Min-
ister’s reply, I asked the Members to'
speak on the General Budget. There was
hardly anybody who was prepared to
speak. Then T asked Mr. Kohli to
speak . At that time, the Home Minister
was here. But he had also to atftend a
Cabinet meeting and it was decided in
the Chairman’s Chamber that we would
today have the Railway Minister’s state-
ment and we would complete it between
5.00 pm, and 6.00 p.m. at 6.00 p.m.
th: Home Minister would lay both of
his statements, on the table
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of  the House. It  was decided
in the morniny with tie consent of (he
Members present thers. The Chairman
bad agreed to this, It was dezided (hat
in case there was time we would  seck
clarifications. Otherwiss, we could have
it tomo:row or the day after tomorrow.
That was agreed to. If you have any

clarifications, the Home Minister is not
here now.

SHR] §. K. T. RAMACHANDRAN:
Madam, what s this? So many lives
have be-n 1 wt... (Interrustions).

THE ... CHAIRMAN: Pleas:
keep quiet. Oihzvse, I will ask you to
go out of the House.

SHRI S. K. T
so many lives
(Interruptions).

. RAMACHANDRAN:
aave  beon Yosp ...

THE DEPUTY CHAIRMAN:
keep quizt. Just keep quiet.

Please

SHRI S. K. T. RAMACHANDRAN:
What is this, Madam?

THE DEPUTY CHAIRMAN: You are
making so much noise. That is aot po-
ing to bring those killed back to life.
So, be cool.

So. Mrs. Sushma, it cannot be taken:
up today. Lel us first finish the state-
ment of the Railway Minister.

SHRY JOHN F. FERNANDES:
Madam, my nam- was called.

THE DEPUTY CHATRMAN:
many names are there?

How

SHRT JIHN F. FFRNANDES: My
name '+ the first one. outside  Tamit

Nada. I was called by the Vice-Chajr-

man,

TUR DFPUTY CHAIRMAN: Where
is your- name9?

SHRI TOTIN F. FERNANDES: My
name figntes at ths seventh pocition,
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SHRI TRILOKI NATH CHATUR-
VEEDI: Tt is a national targedy. Let us
not have the regional feelings,

THE DEPUTY CHAIRMAN:

Now,
Mr. Fernandes.

SHR. JOHN F. FERNANDES: (Goa):
Madam, I think if is not a regjonal prob-
Iem. It is a national tragedy. I am sure
the whols country is one in Sympathising
with the famiijes of those dead and tiose

injured in the accident. My queries
are very  simple because  don’t
want  to duplicate  what  has
already  been sajd It is sajd

that ihe signal system is an interlock.ng
system. That means, two trains cannot
be permiited on the same track at the
same time. But th, Minister, whether
rightly or wrongly, avoided to menticn
that. He has not mentioned whether the
man responsible for the signal system
hzs been suspznded. He has not been
arrested. The so-called human failure is
apt human failure. I think it is a system
failure. If it is an interlocking system,
then how can that system permit more
than one train on the track? When the
Railway Minister present~d his Budget,
we were happy because the Minister had
mentionad nbout the introduction of tele-
phone systam in the railways. If a sizmal
man is sleepy or if the Svstem does not
work properly, then there should be
an alternative way of  communicating
with the engine driver to warn him that
such and such train has gone in a
wrony way, I wonld like to know whe-
ther the hon. Minister would sce that
the telecommunication system 4s connec-
tad with the engines of the trains throug-
ont the corntry berause so far w-~ have
tha radip telephone system and the mo-
bile telenhions Svstem. 1 would like to
Lnow wheth-r he has made any attempt
to see that there is an olfernative mech-
aniem to warn the ensinz driver in cas®
there is a sipnal failure.

Th~ second thing which the hon. Min-
iater hag rightly avoided to metion is
about the amount he has ajven as  th¢
ex-gratia payment. As rightly mentioned
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by  Shrimati Jayanthi Natarajan, the
Chjef wiimsger of Wamil Nadu was mose

magnanimous in making the  ex-gratia
payment. She has offered Rs. 10,000|-,
Rs. 5,000- and Rs. 2,000|- dependng

upcn the case whereas the Railway Min-
ister has offered Rs. 5,000]-, Rs. 2,500}-
and Rs. 250|. respectively.

I feel that it is not proper lor
the Minister to ac¢ in this way,
particularly when it is his own
department, the Indian Rail-
ways ,which got into this accj-
dent,

Madam, we know that whencver ther:
are 'suth tragedies, we use the Deicnce
personnel. Now, h're the medical van
reached only after four hours, If they
had requisitioned the helicopters and the
Army personnel, more lives could have
been saved. We use the Delence per-
sonnel whenzver there is j natural cala-
mity like floods, earthquakes, etc. Why
dues the Ministry of Rajlways not
make 1t a point to see to it that whenever
there arz such tragedies, the help of the
Army is sought because they have  the
helicopters which can reach the place
much earlier than the Railway van cun?
Thirdly, I want to point out that the
Minister has sald that he has a‘ked the:
Commissioner of Raiiway Safety to go
into it and hold 5 statutory inquiry. I
had raised this point earlier also. The
department s involed in the accident snd
s employes is ask°d to inguire into
it. I do not know what typ= of justice
we can have. I feel that it will be proper
if we have g judicial inquiry or some
separate authority is created to go into
such accidents. And, such reports should

be laid on the Table of the Houe. We:-

only see the Statement and nothing is
reportzd to the Parliament.

I hope the hon. Minjster will react

to it.
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vhis miatter was very serious and in ihe
moimng the hembers had come und
requesicd th: Chairman ¢o allow a Zelo
viour suomission on it. ‘The Minjster
had siready requested for his statement.
So, we thousht that we wil give one
hour for this. Taere ar> 18 names, Nine
more namess are there on sy paper. But
there is a Cabinct meeting. That jis the

thing. I think, if the Members ars still.

very anxious, I can keep these names
pending and the Minister’s recly and we
can have il tomorrow.

SHRIMATI JAYANTHI
JAN: At 120’ clo.k, Madam.

NATARA-

THE DEPUTY CHAIRMAN: At 12

oclock, we have th: calling atteni'on
notice. .. (Interruptions)...
SHRIMATI JAYANTHI NATARA-

JAN: As a spceial case, pleass have it

at 12 o’clock. Taere will be no problen.

Please do not have it a; 2.30 or 5 and

o »12Ve the experience as to
open.

[HE DEPUTY CHAIRMAN: At 12
o’clock, there is a calling attention notize
on NPT.

SHRIMATI JAYANTHI NATARA-
JAN: Then, let us finish it today, Madam,
because we know what will happen.” We

know what will happen if it is tluter
than that, We know that iy will just
disappear,

THE DEPUTY CHAIRMAN: We

won’t have... (Intcrrup:ions). ..

[ 16 MAY 1935 ]

by Minsrer 4y

SHRI H. HANUMANTHAPPA:
Maduam, we can take it up at 12 o’clock.
dnlerrupiicns).

SHRIMATI JAYANTHI NATARA-
JAN: Madam, letf other Members com=
plete and let the Minister rep.y at 12
o'clock. No pioblem. More than that
it may just go on, We ace anxious (o
know the reply.

THE DEPUTY CHAIRMAN: What
we can do tomorrow is that we won’t
have the lunch hour. We can have tae
Minister’s reply at that time. Thete
would be no Zero Hour and Special Mcen-
tions. There are still nine names and
he has to go for the mecting also. I
saw the Finance Minister also leaving.
He sat down because... {Interrup-
tions)... /

SYED SIBTEY RAZI: It should be
taken up after the Calling Attention.. .
(Interruptions).
©

THE DEPUTY CHAIRMAN:
the Calling Attention!

Adfter

SHRI GURUDAS DAS GUPTA:
Madam, take it up after tie Calling
Attention. .. tnterrupicorei.

SHRIMATIL JAYANTHI NATARA-
JAN: Madam, the Calling Attention is
about the nucl:ar non-proliferation. We
are talking about the lives of a hundred
people who have gone. In view of ihe
serjousness of the accident, please keep
it at 12 oclock after the Qusstion
Yows. .. (Inierrupiionsy. ..

THE DEPUTY CHAIRMAN: If the
House so agrees, I have np objection...
(Interruptions).

SHRIMATI TJTAYANTHI NATARA-
JAN: If th~y don’t agree, then iet wus
finish it today 1tself. .. (Intorsunti-.ns

THE DEPUTY CHAIRMAN: As a
special case, if the House so agress...
tIntevrptic 1.s).

DR. BIPLAB
Bengal): Madam., ..

DASGUPTA  (West
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THE DZPUTY CHAIRMAN: Let us
not entes jnto anotaer discaision. Pleasy
sit down. No moie discussion, please.

DR. BIPLAB DASGUPTA; Madam,
I am jus{ respouding.

THE DEPUTY CHAIRNMAN: (ca
don’t respond. ‘ihe House shouid res-
pend. .. Unlcrrupiions) - -.

DR. BIPLAB DASGUPTA: I wang ‘o
res;ond on behall of my party,

THE DEPUTY CHAIRMAN: No party
business, 1 am asking it trom the House,
No, please. Then every paity will have
its own opinjon. I have seen jt. If
the House so agrees...(Interruptions)..
He has to g0. We cannot nni:h jt today.
So, tomoriow afier the Quostion Hour,
straighiway we will have the reply o1
the Munster and afier taat we wdl twke
up the Calling Attention. We won't kave
the lunch hour tomorrow and we Wwill
discuss it... Frlerruplioned . ..

SHRI GURUDAS DASGUPTA:
Madam, take it up alter thz Calliug At-

tention  dutiag the lunch hour.
(Unterruptionst. ..
THE DEPUTY CHAIRMAN: What-

ever the House agrees, 1 will do that.
No problem .. Unterrugiions!--

AN HON. MEMBER: Let him reply
about the judicial inquiry. .. Unlere
sipticns). ..

THE DIPUTY CHAIRRIAN: e can-
not reply today... Unierrupiinnsi..
Let us hear what the Minister says.

SHRI C. K. JAFFER SHARIEF:
Madam,  what I would like o submit is
that 1 can undersiand and appreciate the
sentiments, emotjons and concerns of
the hon. Members. 1 can briefly tell
what exactly is the position. If they
want further clarifications they can have
it tomoarrow... (nter,uplicns!.

SHRI GURUDAS DASGUPTA:
Madam, lcr i oer'sy 1w finter-
tuptions) . . .
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SHRI C. K. JArrgR SHARIFE
Madam, iusg of ad, I musi eil tuat,

~as I sald 1 my statemisnt, it is most
uarortunat: and nobody jis bappy and
cverybody s sad. The whole  mation
paares this anguish. Madam, so far as
the clams are comcernsd, about which
everyoody 1s worried, I want the lon.
femoers w understand two things. One
is what wg pay just at the iime of acci-
dent. It is an ex-gratia payment that is
given there itself for any immediate need
becanse there may be mon:y, there may
not be money and how can the passens
ge.s travel? 'The comen:ation 15 paid
undsr an Act of Parljumeént, you youi-
selves are giving, it is not the Minister
also. So, two lukhs is being paid through
the Ciaimz Commissiczer. So, to say
that the Tamil Nadu Thief Minister is
gving 16,000/- and we are not paying
anything is not correct. If the [Iamil
Nadu Chief Minjister is giving 10,000/~
it s good. 1t is her gasture. It is a sort
ol additional support, W. welcome that,
but what we are paying...(Intercupticns)
...Pieste don’t interrupt. What we are
paying is wo lakhs through the Claims
Commissioner because any family who
has Jost ils member has to establish its
right as the legal h=ir to get that monev.
It is a quasijudicial body where judees
are there. Through that the clajmans
get money of Rs. 2 lakhs,

About the figure of people who have
lost their lives, it is mnot the Railway
Ministry’s affairs alone. The State Gov.
ernment is involved, the local Polize s
involved, the District W ~ - * = *=
volv:d, the people around
volved aul everybody is
how can you hide the figure? Why shoula
we nide the figure? TIf more p2ople have
died, we would certain'y say that so
many peoie have died. Fifiy i not a
small numbep. That itself {s a number
which should cause comcern tn everyone
of ug It is not a
question of bargpining 10—15 -
here or there, That is noy the way.
Fifty people, including five crew mem-
bers, have died. Madam, 1 have catego¢i-
cally stated in my statement in this House
that it is o human error. What happans?
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Sometimes the medja writes something,
sometimes the officials give some
version. And everybody tries (o pics
up from that. There are two gra-
dients, one should understand. It
is a difficult area, a rocky area. It
is a difficult terrain. It is a ghat
section where there are two lines.
There is ‘A’ line and another line.
Generally the passenger traffic is sent
by the safer line. The empty goods
trains are sent by the other line. Un-
fortunately, the drivers of both the
train have lost their lives. The
assistant drivers, even the guards,
have lost their lives. The signalling
man, who generally gives the signals
when a train passes and changes the
aliznment so that the train goes on
to the proper line, could not act in
time, according to whatever informa-
tion has come. It is a technical
matter.

SHRI GURUDAS DAS GUPTA: Is i!
not automatic?

SHRI C. K. JAFFER SHARIEF:
will be able to know only when the
Safety Commissioner who has the
technical c¢xpertise, throws more light
on this. (Interruptions).

THE DEPUTY CHAIRMAN: Please,
no. Let him speak. If you keep on
interrupting him, ..(Interruptions). ..

SHRI C. K. TJAFFER SHARIEF:
What- ¥ would like to say is, let us
not go on assuming things based on
what e »iten ; the Press. 1 must

‘et the technical persons go

. look into that. Let me

nnd out why it has happened, how
it has happened. When the report
comes. if you are still nn+ convinced.
then if you want, we can have a ~di-
cial inquiry. Tn fast, I must t~" the
House, through you, when any acci-
dent takes place one should suppose
one is among those unfortunate
peorle who have suffered in the acci-
dent. This is the fyre of concern
one should have. Tt is not enough
just to be sympatheti- and speak
about it. Unless we develop that

We
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kind of concern, we will not be able
to take it seriously. This is how 1

look at things. These are the impor-
tant things.

As regards all other things like
toming up the admimist.ation, etc.
—some people said that Tamil Nadu
is neglecied, the administration has
become bad if there are bad elements
in the Southern Railway, we will
change them. There is no question
of protceting anybcdy we will not
tolerate any ineficient administra-
t:on which will please with the lives of
people. If somebody is not doing
well, we will take care of him. With
these words, 1 ...(Interruptionsy-..

SOME HON. MEMBERS: Madam.

how about a judicial inquiry? Un-
terruptions).

THE DEPUTY CHAIRMAN: Please.
.. Unterruptions)...All of you need
not have to get up. (Interruptions).

SHRI C. K. JAFFER SHARIEF: Let
tiie inquiry report from the Safety
Commissioner come. If you are not
satisfied, ...(Interruptions)...

SOME HON. MEMBERS: No, no.
(Interruptions) We are not satisfied.
We are walking out. (Interruplions)-

(At th's stage some Hon. Mc¢mbers
left the House).

SHRI GURUDAs DAS GUPTA: Ma-
dam, I want your indulgence.

THE DEPUTY CHAIRMAN: Yes.

SHRI GURUDAS DAs GUPTA: May
I request the hon. Minister to kindly
consider, in view of the fact that the
signalling system had failed — I am
not ready to believe  this version
that it is because of a particular per-
son because signalling is automatic,
it is difficult to believe how there
could be a collision between two
trains on the same route in a diffi-
cult terrain, it is extremely unfor-
tunate let the Minister once again
consider the demand for having a
judicial inquiry.
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DR. BIPLAB DASGUPTA: So, there

is no scope for doubt ..

(Interrup-
tions)...

SHRI GURUDAS DAS GUPTA: Let
him kindly consider this fact so that

the scope for doubt is removed.
(UInterreptions). ..
SHRI VAYALAR RAVIL It is the

usual practice with the Railways to
ask the Railway Safeiy Commissioner
to inquire into the causes of the
accidents. I agree. Bui we had a
bitier experience in this regard. Shri
M. A. Babys wife was involved in an
accident in Peruman. The report of
the Safety Commissioner was that it
was because of a tornado, it was
thrown off by the wind into the wa-
ter. This kind of reports come from
the Commissioner. That is why the
Members are agitating for a judicial
inquiry. After that report the Kerala
peorle have no faith in the Commis-
sioner. I avpeal to the Minister
that keeping in view the sentiments
of the people....(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
speas. Let him explain to the Minis-
ter in his own way what he wants.
If we prompt, the Minister does not
understand and he would not know
what Mr. Ravi is trying to say.

SHRT VAYALAR RAVI: That Com-
mission took one year.

THE DEPUTY CHAIRMAN: Mantri-
ji, what everybody is feeling is..

SHRI C. K. JAFFER SHARIEF:
Madam, I wovld put it the other way
What I would suggest is
have seen a number of such oCCa-
sions. the way Membexs express con-
cern comeolves about this kind of
developments -— let it a Parliamen-
tary Committee should go and in-
quire into this. Let them have a
through knowledge of it. I would
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like the Members to get
with all the technicalities. 1f the
Parliamentary Committee still finds
that there is something fishy and it

needs a judicial proble, I would not
hesitate.

educated

SHRI GURUDAS DAS GUPTA: Ma-
dam, I seek a clarification. ..(Unter-
ruptions). ..

THE DEPUTY CHAIRMAN: No, no-

(Interruptions). . Shri T. N.
Chaturvzadi.
SERI TRILOKXKI NATH CHATUR-

VEDI. Madam, let me only add nat

the feelings of the Members have
really been very much excited and
ior obvivws sad reasons. 1 wculd

only like to request the Minister, I
had made a sugzgestion in my speech
at the time of the Railway Budg:zt—
that the inquiry by the Railway
Safety Commissioner is part of an
establishment  inquiry. Normally
there is some kind of a reservation.
That is why in the interest of the
public credibility we should set vo a
system of an independent inquiry
commission or an anwionomous com-
mission which gets into action imme-
diately afier every acc;dent. his
should be partly technical and pertly
judicial.

SHRIMATI JAYANTHI NATARA-
JAN: Time bound also.

SHRI TRILOKI1 NATH CHATUR-
VEDI: Yes, it should be .timees .
also. Then .there will not be this
kind of a hue and cry to guards for
a judicial inquiry because always
peovle feel that there will be an
attempt to cover up after a lapsc of
time when so many lives have been
lost. I would request the hon.
Minister to respond to this. If the
Minister wants that a Parliamen*ary
Committee can also go. let it go. But,
he must consider this question of a
permanent anonomous commlsv‘on
to go into the reasons of the acci-
dents. . . (Interruptions) .
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SHRI GURUDAS DAS GUPTA: That
is a different thing.

THE DEPUTY CHAIRMAN: No,
no; I feel there is a lot of sense in
whit Mr. Chaturvedi is saying. Man-
trij, because it Is an inwernal 1n-
quiry constituted by the Ministry’s
own people, who are in charge of
safcty, perhaps the faith of the reople
is 1ot so much there. That is why
Meinbers are asking for a judicial in-
quicy. That the hon. Members say
is that it should be a judicial body
vlus technical people so that they
can find out the reasons for the
accdents. You may have a perma-
nent commission, you may have a
terporary commission from time to
time — I hope there won’t be many
acc'dents that we should have a per-
manent commission — but at least,
in this case when we have gsuch a
sitation when so many lives have
becn lost, T think the sugsestion has
a 1ot of value. You may think of

this. T think the situation has got
a Jot of value. You may think
over it.

SYRI C. K. JAFFER SHARIEF: per-
hanrs the Membeyrs mitht be aware
thot these Safety Commissioners are
not working under the Railway
Minister. They are under the Minis-
try of Civil Aviation. Now, T think
what Mr. Chaturvedi has said ig a
very relevant point and a good point.
1 would noi refute it. What I am
saving is let a Parliamentarv Com-
mi*tee go into this. Let it be a part
of the recommendations. T do not
mi~d. ¥ have an open mind. (Inter-
rapitons).

TUE DEPUTY CHAIRMAN: Let him
finish.

SHRI GURUDAS DAS GUPTA: Does
it mean that the Parliamentary Com-
mittes is the came thine hevs or you
waat # Parliomentarv delegation?
What dry van wane? ¥ oam gupgesting.
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if it is a Parliamentary Committee in
the way Papliament constitutes a
Committee as in the Securities Scam
and others, if it is like that¢ then it
can be. Or, if you want to send a
Parliamentary team, that is different.
That we do not agree. But if it is
a Parliamentary Committee for a
Parliamentary probe, then we can
definitely consider it.

THE DEPUTY CHAIRMAN: [ want
to clarify that.

SHRI JOHN F. FERNAND=:S: The
hon. Minister said that Railway
Safety is not under the Ministry of
Civil Aviation. It is very wrong. I
hapren to be a Member of the Stand-
ing Committe. The Commissioner of
Railway safety is utilized by the Civil
Aviation Ministry. The very word
“Comissioner of Railway Safety’ can-
not be under the Ministry of Civil
!Aviation, Madam. Secoadly, Madam,
when the officer comes before the Stand-
in7 Commiites, most of the information
is not given to the Parliament. Thay use
the shield of the Official Secrets Act,
Madaa, So, T think the Parlizmentary
Comrrittes will serve mo  purpose in
gettiny at the truth. That is my sub-
missjon,

THE DEPUTY CHAIRMAN: We ha.c
a lot of p:ople.

SHFEI §. K. T. RAMACHANDRAN:
Ey-witnesses say that the crews of both
th: traips are not aljve. So, this so+t
of ar enquiry by the Commissicner of
Railwey Safety will not give bejter re-
sults. So, 1 would like {0 1equest the
hon, Minister to immediaiely constitute
a judicial enqujry and we have no obje~
tion to send some Parljamentary tsam
or Committee, but we cannot probe into
judicinl things. We need a judicial en-
quiry now. 8o, it is very important lo
consider ths gravity, to conmsider the
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seriousness, of the situation. What 1s

there if you refuse the request of the )

whole House?

THE DEPUTY CHAIRMAN: I know.
You . have your say, but there are other
Members in the House.

SHRIMAT, "AYANTHI NATARA-
JAN: Let th: I - ster adopt Mr. Chatur-
vedi’s statement bzcause the Commis-
sioner of Railway Safety is employed
by the Ministry of Civil Aviation.

SHR1 DIPANKAR MUKBERJEE:
I happen to have a little technical back-
ground, Th= Railway Minister may not
know the whole detaiis. He has to be gi-
ven cerlain jnformation, It is a very ser-
ious matter. The reasons which have been
attributed shows tha; our Railways ate
still in primitive days which I do aot
want to believe. And the Railways are
working in such a way that two trains
can collide because of human fajture.
When we talk about technolozy, Railways
are talking about technological advainc:-
ment for gelting technologically improv.
ed engines and other thingg. Tt has to be
something other than what has been told.
It can only be by a judicial revisw, judi-
cial enquiry, with the technical assistan-
ce, that the real Teasons can be known.
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Departmenial enquiry or enquiry by the
Commissioner of Railway Safety can
pever find out the reasonms. Judicial en-
quiry is a must. Parliamentary Com-
mittee can a’so be swayed by the rail-
way officials.

THE DEPUTY CHAIRMAN: You mav
consider all the suggestions made and
I think th: insistence is on an indepen-
dfag judicial enguiry. The Eiquiry Com-
mittee’s Repsrt can be reviewed by the
Standing Cosamittee on Railways by tae
Parliamentary Members. Parliamant
Members can visit the place, but they
are not experts, so they cennot make
an enquiry neither they would b; able
tfo afford so much time over there to ¢>
into all %hz details. .Conjsidering the
seriousness, as you yourself expr:ssed and
have felt it seriously, I think you may
take the spggestion more seriously. 1
think we can adjourn the House now for
the day. (Intsrruptions) After my ruling,
nothing is poing to happen because the
House is adjourned till 11 of the clack
fOmoriow.

The Huse then adjourned at
twenty five minutes past six of
the clock iill eleven of the clock
on Wednesday, the 17th Mav.
1995.



